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PER RAMIT KOCHAR, ACCOUNTANT MEMBER: 

 

 

  This is an appeal filed by assessee against the appellate order dated 

31.05.2016 passed by learned Commissioner of Income-tax (Appeals)-6, 

Chennai (hereinafter called “the CIT(A)”)  in ITA No. 25/CIT(A)-6/2015-16 

for assessment year(ay) 2012-13 , the appellate proceedings had arisen 

before learned CIT(A) out of  assessment order dated 20.03.2015 passed 
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by learned Assessing Officer(hereinafter called “ the AO”) u/s 143(3) of 

the Income-tax Act,1961 ( hereinafter called “ the Act”).  

 

2. At the outset learned counsel for the assessee Mr.N.Quadir Hoseyn, 

Advocate made statement before the Bench that assessee does not wish 

to peruse its appeal and prayers are made before the Bench that the 

assessee may be permitted to withdrawn its appeal and the appeal may 

accordingly be dismissed as withdrawn. The learned counsel on being 

asked by the Bench also made endorsement in the file praying for leave to 

withdraw this appeal.  Our attention was drawn by learned counsel for the 

assessee to order dated 10.07.2019 passed by learned Joint 

Commissioner of Income-tax(OSD), Corporate Circle2(2), Chennai-600034 

u/s 250 of the 1961 Act in pursuance to direction given by learned CIT(A) 

in its appellate order dated 31.05.2016 in ITA no. 25/CIT(A)-6/2015-16. It 

was submitted that the AO has now passed order dated 10.07.2019 in 

pursuance to directions issued by learned CIT(A) and now this appeal filed 

before tribunal has become virtually infructuos . It was thus submitted by 

learned counsel for the assessee  that the assessee may be allowed to 

withdraw its appeal. The learned DR did not raise any objection to 

dismissal of this appeal as withdrawn. After hearing both the parties and 

perusing the material on record, we dismiss this appeal filed by assessee 

as being withdrawn. We order accordingly. 
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3.  In the result, the appeal filed by assessee in ITA no. 146/Chny/2018 

for ay: 2012-13 is dismissed as being withdrawn as indicated above. 

 Order pronounced in Open Court on thIS 5th November , 2019, in 

Chennai.  

    

Sd/-  Sd/- 

(एन.आर.एस. गणेशन) 

(N.R.S. GANESAN) 

�या�यक सद�य/JUDICIAL MEMBER 

 (र"मत कोचर) 
 (RAMIT KOCHAR) 

लेखा सद�य/ACCOUNTANT MEMBER    
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